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Previously, prior to 1976, it was not
there; there wWag ng income-tax. Now
it is being charged. Poultry industry
is an agro.based industry but it is
treated neither as an industry nor as
agriculture. Ag a result, it is suffer-
ing from both angles There is justi-
fication to exempi it from inrome-tax.
Government should take action on all
the five poin‘s which T have men-
tioned so that the industry can pros-
per and also we can solve the twin
problemg which I mentioned earlier.

Violation of Safety Norms in
Indian Airlines -

SHRI JASWANT SINGH (Rajas-
than). I would like to refer to re-
por‘s that have appeared about viola-
tions of safety norms in Indian Air-
lines. I have with me reports and
photographs which show that the air-
crafty maintenance engineers of Indian
Airlines are giving blank certificates,
which is in violation of the safety
norms. I do not know if it is the
procedure of Indian Airlineg that the
aireraft maintenance engineers are to
sign blank forms before certifying an
aircraft as airworthy or ready for
use. I have here with me photograph
of a blank form which is check A; a
certificate that is employed for Air-
bus ang for a particular kind of
engine, Then there is another pho-
tograph of what is calleq check B;
which ig 5 certificate used for Boeing
737. Then, I have here another pho-
tograph alsp for other kindg of air-

craft. But really the point is that it
has been reported that the Aircraft
Maintenance Engineers arte signing

these blank check certificates and
issuing them as a matter o routine
anq convenience. Now, if this is
true, it is really a very alarming thing
because once the AMEs sign blank
forms and give them to the Mainte-
nance Depariment, then, with these
certificates, all that the Maintenance
Department has to gn i8 to fill in the
airecrat No and the flight number and
then the flight would be shown as

having been cleareq by the Aircraft
Maintenance Engineers. 1 very much
hope that this 1s mnot correct. But,
bectause there have been reports ear-
lier also ang there has been neither
an official rebuttal by the Govern-
ment nor a clarification from them, I
would expect of the Government that,
when 1 have raised it as a Special
Mention, they would firstly issue a
prompt rebuttal saying that this is
not taking place and, if i* is taking
place, they woulg immediatel; take
remedial measures and explain to me
whether these reports were correct
or not. Thank you, Sir,

e

EQUAL REMUNERATION (A'MEND-
MENT) Bill, 1987

THE VICE CHAIRMAN (SHRI
JAGESH DESAI). Now, Mr. Ajit
Panja *o move the Bill for considera-
tion.

THE MINISTER OF STATE OF
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI AJIT
PANJA): Sir, on behalf of the Mi.-
nister of Labour, I beg tg move:

“That the Bill to amend {he Edual
Remuneration Act, 1976 be taken
into consideration.” -

Sir, ag you know, one of the most
important pieceg of legislation with re-
gards to women’s employment is the
Equal Remuneration Act which was
passed in 1976 rveplacing the Ordi-
nance of 1975. While this Act was
being implemented certain lacunae
camg to the notice of the Government
and those are sought {p be removed
by the proposed amendment.

SHRI LAI K. ADVANI
Pradesh): gir. where is the
Minister?

(Madhya
Labour

AN HON. MEMBER I think he is

not well,

SHRI LAL K, ADVANI- The La-
bour Minister should move it
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THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI). He is not in the

country now. That is why Mr, Panja
is moving.

SHRI AJIT PANJA. Sir, gection 5
of the Act stipulated that no discrimi-
nation shoulg be made belween men
and women in recruitment and that
equal payment should be made to both.
But it appeared that ng protection
was given to women againsi disciimi-
nation during the course of employ-
ment in matters like promotion, trans-
fers, leave, etc. Now, this ;5 sought
to be remedied by amending section
5 of the Act so that the right of
women to equal remuneration and

_ alsg to protection against discrimina-

tion in the course of employment is
safeguarded.

With regrad to section 10, we found
that the penatly is go little that al-
most everywhere the people who are’
infringing the law pay the

penalty
and get scot-free. But the women
go on suffering. Therefore, we pro-

POse to enhance the penalty so that
the Act is properly enforceq with

authority.

The third provision relates to ac-
tion by individual women. Even
though women have got their rights,
seldom it has been found that they
are aware of their rights. Even if
they are aware of their rights, they
are slow to take recourse to the
legal forum for the purpose of getting
their rights. It has, therefore, heen
proposeq in this amendment that re-
cognised trade uniong can take uv
the cause of the individual woman

and fight for the equal rights which
shg is entitleq to.

These were the three lacunze which
were noticed in the Act passed by
Parliament in 1976 and this amend-
ment which is for removing those
lacunae, if passed will go a long way
in protecting the rights of women so

far as the ambit of this Act is concerr,
ed.
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With these words, Sir, I commend
the BIill for the consideration of the
House. Thank you, Sir,

The question was proposed.

THE

VICE-CHAIRMAN (SHRI
JAGESH DESAI)- Now, Mr, Dipen
Ghosh,

SHRI DIPEN GHOSH  (West
Bengal): Sir, I would have been
happy if, in the absence of the
Labour Minister, the Minister of

Energy or the Minis'er of Commerce
had moved the Bill instead of the
Minister of Information and Broad-
casting.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Why?

SHRI DIPEN GHOSH: I would
have been happier if any of them had
been given the assignment of piloting
this Bill because the offending organi-
zations are the coal mines and the
plantations mainly Mr. Panja had
stated that this imwvortant legislation
had been enac'ed by the Parliament
of India in order to ensure payment
of equal remuneration to men and
women. But still our experience is
that though there have been legisla.
tions in all cases, in all places, equal
remuneration is not being paid. The
coal-mines are under the public sec-
tor And the public sector is the
offending organisation in the matter
of the applications of the Equal Re-
muneration Act, still.  Similar is the
case of plantations—tea plantations,
tobacco  plantations and rubber
estates. Here also we find still the
Equal Remuneration Act is not being
implemented faithfully. That is why
I wanted that eithey of these two
Ministers had been assigned the iob
of piloting this Bill in the absence of
the Labour Minister instead of the
Information ang Broadcasting Minis.
ter. because sp far ag my experienea
goes ijn his Ministrv or in the organi-
sations ynder his Ministry perhaps the
fair sex is being a little pampered,
but not discriminateq against. But,
Sir, Mr. Panja will alsy appreciate, by
virtue of his experience in his profes-
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sion before he became a Minister,
that by making mere legislation or by
even amending the existing legislation
or making it more stringent the pur-
pose for which this legislation 1s
sought to be made cannot be fulfilled,
because we are living, good, had or
indifferent, in a male-dominated
society and mostly the executives are
the people guffering from male chau-
vinism and, therefore, they are little
concerned about the implementation
of the legislation. Just now my
learneg colleague, Mr. Advani, had
pbrought to the notice of this House
that despi‘e legislation being enacted
by Parliament about the provision of
secretarial assistance to ex-Presidents
of India two such ex-Presidents have
no such assistance That means that
the legislation is ngt being implement.
ed. There are so many legislations
which are not being implemented

So my first question is this. I do
not know whether this Minister will
be in a position to reply. THowever,
I am assuming that he will be. While
replying to this debate Will he b2
in a position 1o tell us to what extent
the principal Act which was passed
by Parliamen' is being implemented?
Has the Ministry of Labour come
acrossg any instances of failure of this
legislation whether in the public or
in the priva‘e sector? What ma-
chinery, the monitoring machinery,
the overseeing machinery, this Mi.
nistry, the Ministery of Labour, has
since constituted {3 ensure that the
~ provisions if these leigslations zre
implemented? In  the Nilgiri Tea
Estate where the Minimum Wages
Act is in vogue and all workers, whe-
ther male or female, should be paid a
minimum wage of Rs. 12 a day, my
information is that a male worker is
raid Rs 8 a dav while a female wor-
ker is paid Rs. 750 p. a day. And
what is worse, when there was an
agitation, when there was a move-
ment, by the female workerg in that
tea ?es}tate, * the Employer brought
hirelings from outside to hreak that
agitation. There is neither l1abour
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machinery nor any other machinery
operating there to ensure that the
minimum wage is paid equally {o both
male and female workers. Similarly,
in the construction work—construc-
tion work is under the public gector—
a male worker is paid Rs. 12 to Rs.15
a day while a female workey is paid
only Rs. 9 a day. In Assam Tea Es-
tate—for that matter, in any tea es-
state in Assam—there i3 ng equal
remuneration between male and fe-
male workers and there is no ma-
chinery to implement the Equal Re-
muneration Act, Herg so far a5 this
particulay amending piece of legisla-
tion is concerned, the words “work
of a similar nature” in the earlier
Section 5 are now sought to be re-
placed by the words—after the
words “work of a similar nature”—
“or in any condition of service subse-
quent to recruitment such as promo-
tions, training or transfer,”. Mr.
Panja, by virtue of his experience in
this profession, will share my con-
cern that this term “work of a simi-
lar nature” is a vague term and therz
is scope to misinterpret it tho other
way round in order to Pay less to a
female worker; there is scope on the
part of the employer to prove that by
nature the work ig not similar. There
are hundreds of situations like that
in tea estates, in tobacco plantations,
in rubber plantations, etc. They say,
this work is not of a similar nature.
Therefore, T would be happv if by
virute of the experience gaineq in
the Ministry of Labour, in this
amending law the Minister specifies
or defines the words “similar nature
of work” In Khakoja Tea Estate in
Assam there was an agitation gver
this par*icular issue where the em-
ployer sought to take advantage of
these words, “similar nature of work”,
in order to pav less to the female
workers: he tried to interpret that
the work was not of a similar nature.
Representations were mads to the
Labour Ministry but the Labour
Minis'ry dig not intervens to define
ar clarify what “similar nature of
work” was or is. About this amend-
ing clause Mr. Panja has saiq that
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Sir, the sole purpose of the Act was
to prevent any discrimination against
women workers 1n matiers of emp
loyment and allied matters and espe-
cially any discrimination in matters
of payment of wages. Thig Act was
brought intg being entirely in accord-
ance with the spirit of our Constitu-
tion because aiticle 15 of the Consti-
tution provides for no discrimination
on the basis of sex and article 39 of
the Constitution also enjoins upon
the State to direct its policy so as to
ensure equal pay for equal work for
both men and women. And 1t was
in accordance with thig spirit of the
Constitution that to put a stop to the
exploitation of women in matters of
imployment that the original Equal
Remuneration Act wag passed in 1976.
These provisiong in the Constitution
were the direct result of the thinking
of our nationa] leaderg at that time
or before that. Qur leaders like
Mahatma Gandhi, Pandit Jawaharlal
Nehru, Shri Rajendra Prasad, Mau-
lang Azad and so many other stal-
warts were against the exploitation of
women and they were great champ-
iong of the liberties of women, the
tights of women and that is why the
provisiong which T just mentioneu
were prought into being in the Cons-
titution, were enshrined in the Cons-
titution and to ensure the stoppage of
discrimination @gainst women on the
basis of sex in matters of employment,
especially regarding payment of re-
muneration, the original Act of 1976,
wags passed by Parliament. And this
Act was passed also because the Mi
nimum Wages Act of 1948 did not
specifically provide for payment of
equal wages to both men and women,
and still it does not provide for. So,
there was the need to bring about a
separate, another legislation on the
subject and I am really very happy
that the then Government of Mrs
Gandhi brought this Act before Par-
liament and got ig passed and it has
gone a long way to generate a consci-
ousness among the peaple for not dis-
criminating against women Although
as my learned friend was saying, the
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exploitation of women ig yet to be
stopped fully; it still continues. There
are many areas in which it continues
and m matters of remuneration also
it continues. In Delhy, I tel] you, so
far as the women workers employed
in building works are concerned, they
are paid much lesg than their male
counterparts. If a women worker
gets Rs 10 per day, the man gets
Rs. 15 or Rs. 16. Similarly in vil-
lages also 1n one way or the other
this disparity is going on despite this"
Act and there 1s nothing new about
1t ag my friend was saying. He was
referring to the secretarial assistance
to retired Presidents only. But I tell
you there are so many Acts which are
not being implemented fully, for ex
ample, there is the Suppression of
Immoral Traffic im Women Act. This
Act was passed g generation back or
even more than that. But do you
think thig immora] trafficking has
been stopped because of the Act? I
still cointinues. In almost all the cilies
it continues, as we read in the papers.
It continues in places like Calcutta,
Madras, Bombay, Nagpur etc, and be-
fore the Act, 1t was being done open
ly; now it 15 being done 1n a clandes-
tine manner. And who is being be-
nefited? Not those ladies or the pros-
titutes, but the police. It is the
agents, the touls, the police who are
benefited Almost every thana gets
paid regularly by them. So, that
Act has not been able to dispense -
with that institution. Why then to
have that Act? My humble submis-
sion is, if you cannot implement 1'
fully, why should you have such an
Act? TFor example, Mr. Vice Chair-
man, in the State of Gujarat—that is
the only State where there is prohibi-
tion—you go to any city or village in
Gujarat and you can’ get any drink
you like... :

DR. BAPU KALDATE (Mabarash-
tra): What is your experience?

SHRI P. N KAUL: T have been
told like that It ig correct. T have
been told like that and I have visited”
Gujarat more than a dozen timzs and
once ar twire T tried to find out the
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this Equal Remuneration Act wag con-
ceived of for payment of remunera-
tion at the time of recruitment. But
during the course of service in respect
of certain other benefits, what does
an employee get? Concern was not
taken tha: the principle of equality
should be followed ang that is why
this Section has been sought to be
amended by inserting a few words—
“or in any condition of servic, subse-
quent to recruitment such as promo-
tions, training or transfer.” But, Sir,
what about the caseg of retrench.
ment? It is our experience that when
the question of retrenchment comes ..

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Now please con-
clude. Therg is ng time.

SHRI DIPEN GHOSH. I know,
Sir. In view of my experience, I am
only giving the specific cases In the
case of retrenchment, it is our expe-
rience that womep workers are made
the victimg of retrenchment, particu-
larly in the mines, m the plantations
and in the unorganised sectors. Even
now care has been sought to be taken
to see that in the case of retrench-
men* at least this discrimination is
not followed, some rules some provi-
sions of equality are followed. Here,
T would only draw the attention of
the Minister to another aspect. Con-
dition of service includes transfer
In the cage of transfer, concern has
been expressed to see that diserimi-
nation is not made. But, Sir, surely
you Will agres that 1n the case of
transfer, par‘icularlvy the transfer of
women workers some  special care
needs to be taken because th: fall-
out in the family, if a woman wor-
kers is transferred, is not the same us
that of a male worker when he is
transferred, Looking at the quesTion
of equality, yes, remuneration has to
be equal, equalitv has to be ensured
in the case of other conditions of ser-
vice ang in the case of transfer there
should be equality. But, Sir, in the
social set-up that we are having to-
dav, care has tg be taken in the case
of transfer because if a married
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woman worker is transferred, imme-
diately the apprehension of “reaking-
up of the family arises. So, I want
to draw the attention of the hon.
Minister to this particular aspect. It
is not simply a legalistic point of
view. It is a question of social view-
Foint ag in the presen! family set-up
and the social set-up that we are
having now. So, in the matter of
transfer of women workers particu-
lar care should be taken particular
view should be taken to see that such
transfers do not result in the break-
ing up of the families by creating
some problems. In such cases, trans-
fer of women workers should be
avoided, simply equality should not
be maintained.

Lastly, Sir, it is true that under
Section 10, the punishment has been
sought g pe increaseqd from Rs. 1000
tq Fs. 10,000. But T don’t
think — I don’t think the Minis-
ter also will believe it—that by
simply raising the amount of punish-
ment from Rs. 1,000 to Rs. 10,000 it
cap deter the employers whether in
the public sector or the private sec-
tor from following thege discrimina-
tory policies between the male and
woman worker. Therefore I think,
an gwareness has to be created among
the employers. And particularly
from the Government of India’s point
of view, from the Tabour Ministry’s
poin* of view, a straight monitoring,
overseeing machinery hag to be creat-
ed *o see that these laws—the amend-
ing Bill anq whatever provisions are
there—are 1mplemented. Otherwise
this will remain only a piace of legis-
lation to be quoted as a good measure
of the Government, but ‘he women
workerg will not be benefited Thank
vou, Sir.

1.00 p.Mm. -

SHRI P N. SUKUL (Uttar Pra-
desh): Mr. Vice-Chairman, Sir, I rise
to support this very simple and very
laudable Bill The Bill, namely, the
Fqual Remuneration (Amendment)
Bill, 1987, seeks to bring about certain
amendments in the original Equal Re-
muneration Act of 1976.
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truth. You tell me any city; I will
take you and get you the boitle. So,
why to have such a law? Something
which is not a crime jn the neighbour-
ing State of Maharashtra or the State
of Rajasthan, is banned there. Why
shoulg this be a crime in Gujarat?
Simply because you have such an
absurd law, 1t is not being implemen-
ted. Its absurdity lies in the fact
that it ig not being implemented, So,
having such laws which cannot be
implemented fully, doey mnot con-
tiibute much to the  society
not therefore, the governmental ag-
ernc.es  and the voluntary agencies
amd orgamsations have to work hard
to ensure that the law is implement-
ed in itg real spirit. And it, indeed,
is very good. According to this Bill,
voluntary organisationg can alsg lodge
a complaint regarding a disparity 1n
wages. Previously, voluntary organi-
sations were not in a position to lodge
a complaint in the mailter, Now, this
Bil] seeks to authorise or empower
them to lodge complaints if there 1
any disparity 1n payment of wages U
workers, and it 1s a very welcome
step. .

As regards enhancement of penal-
ties, under section 10 of the Act,
about which my learned friend jus!
mentioned, rather summarily, I wel-
come this enhancement. Under sec
tion 10A “..for not maintaining o~
producing register of workers or
muster rolls or other connected docu
ments” the fine previously was
Rs. 1000 and now it is being raised
to Rs 10,000 plus one month’s simple
imprisonment. So, there is ten times
enhancement in fine as well ag simple
imprisonment, and T think thig will
prove a strong deterrent in the mat
ter.

Similarly, under gecltion 10(2), fo
making recruitment in contravention
of the Act or for unequal remunera-
tion for the same work or for any
- discrimination between men and wo

men, after employment, the previo

fine of Rs. 5,000 is now being raised
It rangeg between Rs. 10000 and R~
20,000 The minimum is Rs. 10000
and {he maximum is Rs. 20,000. 7T
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is now double or four times with
three monthg to one year imprison-
ment. The enhancement in the two
penalties 153 a very welcome  thing
and T hope it will go a long way
preventing the exploitation of our
women workers.

Sir, 1n our Indian society, women
have suffered a lot For ages, women
have suffered. I am not talking
about women like our friends who
are sitting here, but about those who
live in the villages. They have suf
fered  lot. Sir, even 1in the Ran.
Charit Manas, it is said:

‘g, AaTY, WE, IR AT
T YT e & AfgTId

12

Women have been equated  with
animals. Even a Brahmin women
has been equated with a Harijjan by
Tulsidas. Such a general rule has
been there This hag done a lot of
damage to our women in maiters of
their rights. This has been the posi-
tion for € Ilong time and still, 1n
certain areas, they are considered to
be a part of our movable property.
They are sold. Women are brought
from Nepal and other places and so'd.
There have been many instances. Wo-
men have been suffering in many
ways. Dowry deaths are taking
place  There ig an anti-dowry legis-
lation Only the other day we hav"
been informed in Parliament that the
dowry deaths are on the increase.
Why” Because we have not taken
steps to prevent them as best ag we
should have done. Sati is another
form of exploitation. Then, there
are women who are meant to be en-
gaged in prostitution and all  that.
Therefore, the Government should be
very very alive to the problems of
our womenfolk who are stil] suffer-
ing,who are still being exploited by
the society and it must be ensured as
best ag we can that these evils are dis
pensed with ag early ag possible. In
other words, the law should be jmnle-
mented effectivelv  This 15 the first
requirement. You may make laws
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but they wil] have meaning only when
they are implemented.

SHRIMATI RENUKA CHODWH-
URY (Andhra Pradesh): Will the
hon Member yield for a minute? 1
fully associate myself with what he
has said that the law should be imp-
lemented. I would, at the same time,
suggest that if the Bill 15 not going to
be 1mplemented in toto..,

SHRI P. N. SUKUL: Thig is what
T am saying.

SHRIMATI RENUKA CHOWDHU
RY: I am supporting you. If it is not
going to be 1mplemented 1n toto, at
least, women should be able to  get
value for money. When we are pay-
ing to pbuy a husband, let him be
worth it. Let the Government look
irto this aspect also. (Interruptions)

DR BAPU KALDATE: This Bill
is not concerned with that.

SHRIMATI RENUKA CHOWDHU
RY: They get nothing. In the case of
Sati also, even in death, only because
the woman dies with the husband.
with the man, men in Rajasthan want
to build templeg for them because she
dieg with the hushand. What about
women who are dying on account of
dowry every day? She 1s a Mahapati-
vrata. Not only she gives him Dahej
and dies but she allows him to marry
for a second time

Fag FNG T AT T 71 AfgT Tl
arfgt | Fg W A F9qT & A A
gF AT FT WL T T W g

SHRI P. N. SUKUL: I associate
myself with the feelings expressed by
her.

Mr Vice-Chairman, Sir, what I ar
pointing out 1s that the law should t
made effective and implemented
Secondly, the Minimum Wages Act,
1948, should alsp be implemented.
This Acy also specifically provides for
payment of equal wagzg to both men
and womeyp workers, Ag you all
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Rural Labour has been set up by the
Government under the Chairmanship
of Shr1 Jinabhaj Dorji 1n August last,
This Commission is also to make a
study of thfis particular problem of
women and children. That is one of=~
the terms of reference, I earnestly
hope that this Commissio; will also
make proper study of the subject and
will recommend to the Government
suitable steps that should be iaken to
secure to the women their due nights
and privileges in the society.

With these wordg I support the
Bill.

3

Lo AT AW . ITARTER
aic 4 fad @ 7 S|t AN
Gy ¥AT "HE ST w1 s
Gia9r FRATE | TF ar g@ qqrgT
fagas & Uz qFemF wIX @ AN
J qurg fwgr 2 @ o A fag &
qrg VRMT § 39 F1 93rAf7, 3I9
FT qaEdr, 97 F SfagT Far §
TUF FHEMIT SN F1E qZT T &)
gl T ug & fF St siwwrE &
IF F T WT AT & WMT q A
fea o oo fady ag qF @,
fam #1fa* s<¥ amr g wifs
WeWIT & o qgA g s fagd §
w7 feadt & Ir fT z@ § =Am
{al wEarHt &7 Sred &7 ggrw fwgr
aar @, A< gg 2 fe FvE wwwry @
G 7 L Ty 95 ¥ fawa fear
war

7 3 qidl #Y a% W BT sqA
|ra4T Mgar §10F 99 ar 7€ & @
TH 3@ ¥ qfgasdt 1 seqrfga s3@
¥ qara F% w7 FRaE @ §
St owEA ¥ @ 9T @ ad AfE
Faw-g ¥ 4 ¥ fFd & F7 oma¥
7zt w8 A 1A T g T Fad
FT AT qFAMET AZAE \ fow & aR
¥ Ay few ¥ 91 Towq @, 9 U=
g3 FQAT Y\ HLAKE A AT
AT F wrRErEr §,(wFT & wigar
waardy Wt g ady § \ a@gl
1% O5r fagw A & fa  wigam

know, the National Commission on %1 # foar 7 T T &9 AT ae
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U cFige A a1 F HAA, ;W TH
fag ww ot "fger agi a8y &\ AR
¥ AFT FAT GF Fi5 qEY & | X S
feg-dyfea 3 ¥ %9 aw ag «v,
€ I QFAF, T FT ALE AU gH
Y oFTA AT T ATTFRATZ | TR
Fz ¥ H¥ F A€ WAT I AT
Qe fawen a@r 9w v sfrmr
B, o =Y wEefa ghl, W %
agTE FY AW HATFT GRA, SAfEA
1 TEEEHES W § @ e a1 a8

sgaeqr T F W | A SO
5 gfmar § oF are oRT T wEw
T & w9 wfgamsn 7 wow AW
A, FIET A AT I AZ CF A
g 0m AT w9 % fa @s
feg, a1 1 37 1 AT Wt fFosE
T U W\ ag a1 ggT A1 g v 1
Gar wa qifsd f5 ag I agr FEr
8 gFdl ) Haco=E wigar @uew A

7

‘Hdd

g WEW W FroEas oF afger
gy | Ty Safaw ors #Foaws ff
wigena @1d %@ gfte & At g &
*ﬁm‘cm (=G A 2 B o
F YTT A & TG FET FIGT |
wd wr g 5 ge s€w & wrd
T oaw R fr wfgem  fefseed
frz 7 &Y, g5 wwell W d¥aT §
TET Fg1 AT, AT SFEAT S0
St & afer FEm T O ¥ oA
grar T8 g S F fF Qe
s & fag, afsw fer St s &
TEE WA &) ATEEEar §
wa wrar g fF faal woz@ fa
7 faat soreafdr  a'fe, o gfaar
afgr, @@ @ & T fa=
qq 'r@r\%lcrg_wﬁawr&m
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¥ o A ogard gRey ¥EF e W
S F1 Gfewr wFAr g 1 gz 39 3T
TEAeE OF E T AF € fr ad A
fow = q d@w gAs 1w | ag el AT
g9 gt # T ? Ay a7 gard afa
g fr ¥ an & qqd g
adt ST A @E FgT 9T | BAT
™ e wARE  d

f&x @mer @ T 5 we-dfc @y
gt =rfew | wfFT ag fRR gz T
afeq UEfaddy & aw qcag w0

v o gferad wg e
ad wEIfT awe, AT iy @@
ATHAI

’
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ﬂ"r Fga a7 Q‘reﬁ aq # «r
FA m(, TR AR g, mfr:r#ra‘m
& S A Y ot Afgend 7 FIE

%

FAT wAA A Q,WW T T
& FT * qAqTe 7T G fF gt
trz fRE WA W ¥ W
JAM A4 faaT g7 dAf -
TA-HTATESS & F240 2 g1 T 5HFT gealy
T FTU oFIH qE Hmr%_t,

@ a9z § 5 o fadgw

g ferar & Under Section 12(8) (b):

A complaint made by a person

aggrieved by the offence or by any

recognised welfare institute oy or-
ganisation.

At WEEAT ST deard A 8 agT
gata a3 & fv wd  AfeEmn

Q
Sy geard & IAAT Smafaswar &t wfee
SEVC AL G
far & gqAR @ &
;(ﬁﬁ'ﬁfaﬁq rrﬁa'rg
fr fyad ot fx A
qeamt ¥, § TG AT fT“"l"’»*"
Eﬂ‘@ @\ THoUH o § \f,iﬂ'aﬂ—a’ I
gt g9 avg &1 WA IAH ’r‘tssrﬂfﬁsf
m F fao wdt Fr afge 7oA
g wgm & qum‘r #gAN
AN dearsi Ay zad gmafawar @
wifgy W @ &1 g9 W g A
A BN | TN AT A eAm H
tgagqg«meﬁrmug“r &
¥ sz won gy a7 amar
£

VS

fF mowr ag gwgd Sfaa €
T gEE! A FIT H AR FE AV

|

1
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AT T faomw 1 A s avy F
g FET §Q T oowT Wom mArey
FT E

s wrat gsﬁaaw wr T
arrﬂ TAIE F LAY TN u TF
TISHAT FLAf qEAr § 1 AR,
& feedt Fr wadw g Afa Ja0 o
AIRIEST Fiaaes (a0 90 aga g
9 g F9F 4 TR Frar war o1
for ferdyQeft g1ty AIRY, Iqa1 Zraaad
qqr F1ar TEY A wA A(AT TET
& | gadl fEqd geefiidos el
7 4gY araar 15w faw ¥ T
agl faq &1 fgedt a5 2 WIH faar

“gaiq qr&sqfq-n YR, 1978
(R% 558 Tois qraig qa swafqaa
FEr w40 ) A oI 5 R aa
S F wa F (A 94T w3 594
west & wiArg @ wf # qean-
Fdt gy 9% sr‘rvma sforerar 51 oo
I AT fRdr wF ¥ wex wg : T4V
farg i@ ¢

ag feedt fpqd @t F1 wad v
qUIA F A ARG | AT A
F AT AT T T FETA 54
A FeAm 70

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI). Very frankly, [
am not able to understand this.

=t T Ay (I sr%er) a3
T wAE GERi ISTAr ¥ TF ;id a:‘r
TERar & [ e Fifge 1 ag
Bk § arg I8 T & ST 3@ AW §
Jgaers AW g 34 wiE i@
fasqig fwar drar § 1980 ag =iz-
Freq @Al w4 A ogw s
FY gea et | T agnr e gL aediaar
¥ fgare W@ T8 | .

Fagwreas (st qaw {3 §) T
ag wgr T q@ fr ag srgad A
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SRt T fEF (IAC 9EW)
HIHATT IR ATSLET WETEH, Ag AT AATHA
arfestfis (qottaw ) fagas, 1987
qUr THe @ oTHEr A gRSR WAl
g A HIAET Fwear § | 1dAie
& A H=GT 2 | wagAd F¥  HWAr
RTB( % £ nzrar rfr AL 1 FUIY
w Iraq AT gaw fagar =ifgga
@t fewr faw # St NiEwce 9
SAREHEIEE I A e ARARU T
faqy wid a8 fwar w37 1 T @E@ER X
Srear wear g & fwewr A
agt & miwd ¥ I9 QA F weadd

fray Fhe WS fvd &) zTow
fqd 1o FY war g5 § W Ghad
#Ya dfenr & =9 F@ & QEAFR
4 mEs & Wgar g fanawe ¥
miwg s TdT HEZgAQ F, gieq
MEMT § IAF WY S [AAWMR,
QAR Fa0 & S Uz esﬁ CBIG]
L Fq'zrr J1ar, IART G 'q'm\ agr
TR | TR TLE MG [ ST [&arar
IEar § |

TH T ST RT A AgAT H
FW WA & IAGT FA daq fear
@lqr @) wOL gEY FT AL 15797
@ AAT § AT AGAT F 5 TG
fed @y §17 g & A §1ag
gfiel AN g ol 93 FA @
I AT T A0 ST AR FWOOFH FA-
F, ARE A AT § I T AT AT
ufgq.q ™ FXIT § SAFT 934 &7
wqwr aaw <7 &I oam §
zg F T FE FiAET ER FT
AT AT 19T TR GG 7Y (A
e & Q@A A 99 fweadi
qe fasr & waFet arzr:res:wr JAA
¥ sgaear &1 ArAT =0 &e | ST Y-
s TaF @ AR g, S aaT
& & | A HI TART AT & |
=T1feq laﬁ% qqr HIFETT @A =qifEy
fage T A% T ¥ T &L &+

= arfaes wEMTESE F fag
qrad a @ §ged ard arfadze
srAAEaNg 17 TEET I8 9F 3
FNfF aifqaet ROATEqgE  LQral &

=~ Iz T
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WA, wer ¥ $o ¥ A 3w I@
FIAMAr Fgai0 g & gt F fag
TRET_Fq0AFEST GOTT | g7 weaT &
qra 7 fqq w1 wadq @A g

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): I think now we
shal] adjourn for lunch and meet
again at 2 30 p.m.

The House then adjuorned
for lunch at thirty minutes
past gone of the clock

The House reassembled after lunch
at thirty-three minutes past two of
the glock THE VICE-CHAIRMAN
(DR, BAPU KALDATE): in the
Chair.

SHRYL YALLA 'SESI BHUSHANA
RAO (Andhra Pradash): Mr. Vice-
Chairman, Sir, the Bill seekst, amend
section 5, section 10 section 12
and section 15 of the Equal Remune-
ration Act, 1976. The Statement of
Objects and Reasons says that the
above sections of the Act are being
amended because the Government
wants to remove g lacuna in Section -~
5, to prevent discrimination against
women subsequent to recruitment: fit
wants to amend section 10 to enhance
penalties; it wants fo amend section
12 to permit voluntary organisations
in addition to the inspecling staff to
file complaints regarding violation of
the Act; it wants to amend section 15
to prohibit the use of the Act to
justify discriminatory practices agai-
nst women worlgers

Generally, steps aimed at prevent-
ing discrimination on all such grounds
are welcome. But, unforiunately.
this iq g dead Bill in the archives of
the Government leglislations for the
last one decade I may he permitted
to say. there is no machinery at all
to enforce the laws miade in this re-
gard The number of nroserutions
levelleq from 1982 t5 1984 was 240
under the Central se~tor. Thers was
no prosecation at ’ll in the States
except in U.P, -
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That shows the law was not imple-
mented, There is no machinery to
entorce the law strictly. Corrective
steps are {o be taken to enforce thte
law to achieve these laudable objec
tives. Even in the cases filed, out
of 240 cases, only in 71 cases convic-
tions were made. That itself show
how 1n a haphazard wdy, prosecution
machmery 1s functioning. This 1o
apathy of the prosecuting machine
and this hag to be considereq very
serously before We enact such laws.
I feel the punishment adopted in
dowry death cases may be adopted in
thig Bill also for causing discrimina-
tion against women. Merely enhanc-
ing fine for an industrialist from
Rs. 1,000 to Rs. 10,000 is not encugh
He is capable of paying this fine very
easily. So some long imprisonment
should be prescribed.

Article 39(d) of the Constitution
provides equal pay for equal work for
both men and women. In our coun
try more than 75 per cent work in the
agricultural sector but they are still
in the dark.

The number of working people n
the organised sector though increas-
ing, according to me, is not less than
40 lakhs. The number of workers in
white collar employment has been
increasing but their number has beer
{eclining specially in mines, planta-
iions and faclories. I wish to point
sut that the organised sector is avo!-
iing employing women purposely. £°
he Bill instead of safeguarding the
nterests of women is reducing their
smployment chances in the organised
ector, -

Another thing is that women are
rohibited from seeking employment
o certain categories of jobs. Similar-
y, men should also be prohibited
rom certain categories of jobs for
rhich women are found most suita-
le. TFurther a certain percentage of
bg in the Government and in the
rganised sector has to be reserved
y women because that will ensure
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employment for women. For ins-
tance, the Government of Andhra
Pradesh has reserved 30 per cent of
the jobs for women, Similarly, the
Central Government can also thin!.
over 1t and see that a certain percent-
age of jobs 1s reserved for wome..
i all the orgamsations. I suggest
ihat certain jobs where women are
preferred may be reserved exclusive-
ly for them and for certain jobs
where men are preferred may be re
served for men. This suggestion may
be considered. Though there ig ar
awareness of social and political cons-
ciousness among the working claks,
vet, the struggle for justice, equal pay
for equal work stil]l remalns a drean
for milhons. A new legal ideoclogy
and technique which will link judicia?
process with social change has to b:
evolved.

I regreat to bring to the notice of
the hon. Minister that equal pay fo
equal work is not correctly implemen
ted in Government institutions and
in the organised sector also. There
are thousands of casual Jabourers on
daily wages who get less pay  than
their counterparty for the same work.
In this connection, the Supreme Court
hag given a judgment and observed
that such things must not happen o
the Government sector and in the or
ganised sector. They have also poin
ted out that the Government or of-
ganised sector must be ideal managers
but not like a private sector. The
Supreme Court has very clearly stat-
ed in different cases before them that
there should be equal pay equal
work: The Central Government, the
State Governmentg and likewise all
the public sector undertakings are
expected to function like a model and
an elightened employer and argu
ments such ag those which are advan-
ced pefore us should not come from
the States and the State Government
undertakings This ig a very serious
observation made by the hon'ble
Judges of the Supreme Court. It is
not 3 comment of 3 trade unionist.
The Government must be ashamed of
such observations coming from the
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upreme Court, While welcoming
he Bill, I would like to inform that
nere passing of such laudable Bills
annot help us. It should be proper-
'y implemented. The hon. Minister
hould take active steps to impleme..
t and should ensure that proper rules
ibout the casual labourers, women
~orkers and about their equal pay
wre framed., That way, let thus dream
ome true 1 future. With  these
-emarks, I conclude. Thank you.

SHRI CHIMANBHAI MEHTA (Gu-
jarat): Mr. Vice-Chairman, Sir, I
welcome this Bil] because the  Bill
s in the right direction and 1s a long
required legal amendment. But the
main question still remains that wo-
men gre being treated as unequal
sartners in our society. Probably,
only in a few socialist countries, wo-
men have acquired the status of equa-
liiy 1in reality because only the social-
st system, 1f really implemented,
bring about equal status for womel
and nowwhere In the world, whether it
is India, whether it is Western demo-
cracieg or whether it is Muslim feudal
countries, women have equal status
ar they are nearer to the position of
men.

Now having admitted this reality in
our country, by enacting  equality
:an we bring about equality, that is
the point we should also discuss while
welcoming this Bill. If I have pro
perly heard my ©previous speaker,
some Teservation of jobs for women
is being tried in Andhra Pradesh.
That means giving extra favourable
treatment to women. Once you put
them on 3 legal footing of equality
but the social conditions do not per-
mit that equality to be achieved in
reality, then some further safeguards
are required. We are giving reserva-
tions 1o socially and economically
backward classes. We call them sche-
duled castes, scheduled tribes and
that category is added by other sec-
tions. But the reality is this that we-
men are the weakest sections of our
gociety; whether she may be a Maha-

rani or an agricultural worker, her
O N LA S ' 1al
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They are considered inferior. They
are treated inferior.

Therefore what 13 to be done.-

Just by a sumple enactment can we
remove this inequality? This is a very
vital pomnt and thig should also be
considered. Therefore, to what extent
the Andhra experiment i1s going to
succeed is worth watching. Unemploy-
ment 1s a very big factor prevalent
throughout the country and therefore,
nowadays, poor women sell their bodies
just to get the mimimum of a meal.
That 1s our soclety. At this time, one
has to think seriously about our pro-
gress of forty years: This is the fourth
decade we are ending after acquir-
ing independence. Although we try
for equality for women, we are not
succeeding Yet, attempty have to be
made. In matters of promotion and
the like matters, a more favourable
treatment 1s required, Ag a general
rule, on promotion of an employee,
transfer is made. In the case of wo-
men, this ig a penalty. For, they have
thair children and husband to look
after. In a majority of cases, women
employees lose promotion in order to
avoid a transfer. This happens in all
the States and in most of the Govern-
ment Departments. Therefore, the
Government should issue a circular or
guideline that oy promotion, ng wo-
man employee should be transferred
against her will. Thig minimum mea-
sure should he taken for the welfare
of women employees. Requesting the
Ministry to look into all these aspeets,
I welcome this Bill. Thank you very
much.

Nt Fwm afy fewr (faere)-
IqEwsAn ST g 57 o3
gy 7 Ux gfgar ofeew, fansr o3w
FT HETHE Tgf 9T g ¢

“Seventy-five per cent of the In-
dian women are still illiterate and
almost seventy-eight per cent are

without paid work or economic in-
dependence of any kind.”

A U.N. report says,
“Being fifty per cent of the popu-~

1 45 .
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(s ®x-7 afa faw)
as men but receive only ten per
cent of the world’s income and hold
only one per cent of the property.
These are world averages, Specific
figures on thig count in India are
more shocking.” - :

oy ST 0 2

She further said, = ;

“In_our country, it is ynfortunate
to have g daughter. It is still use-

less to educate a girl whose destiny’

is to be only a housewife a mo-
ther. A girl ig still some one else’s

property.”

q4w, Mg ISt F g ozA
faqas ¥ "orras Fear 3 wA-HA
Gqr wwar & f gavas @ qaq,
Ia¥ ATy a2 399 9afuy, o a9-
Y ¥ 97 9C (TR F&F FAGT A0
Tq AY IGH JIANT Fa

fagod 9@ *F T OAT
A fm wIy W TR wAr
utar, vl ®AI, TEE0 0TI
A fa R15EF 9gd At qar @ w1
A1 2T O ﬁq‘ra Fmy oAl
& 1976 ¥ 3g fadgs Fa¥ &
FT max eI XTI w0 Fq
awT feadt =7 Tver Tw1, (ol
7 S & @r N fman w; wnﬁ%
* gezc dig g FU §4F T 2
f5 o &[T 8T FAT § AT
FHA ql ¥ 1 & ateaq g‘ren
3' qd &1 ®A-FA I "5y
i1 & oweft @q A o
‘wC A AfET A FE F AWIWIF
T wal wE AT af gm
af ma fasft wgrd F, I8
geEd an ® & =R wé-wcﬁv?r
R E A ﬁa”r EETIE: B 15 -
qT-F ®W IF 7. F T Aqw
aﬁc ferr T, Y # AR ¥ W
gET F1 Tgrd STRAT g
Aya @ F O A =1 AWT W
¥ E) uF g wEAC § Y a43-
a-gaurﬂ'ﬁ Wﬂ'ﬁ%\'ﬂ'ﬁl‘q“\'
for # gfzard &, 94% oy #
g TF Wid W % RRSEE
war &1 e I @l A7 wigAd
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g o agas weldl ¥ gx & fowd
XA A9 FE wed g o
farerr L T Frg"r g, 75 sfawa
AigE A1 7 QA9 A foar g &
afFa srgr‘r 7 gl 27 i qfage
g gt 7% faa wmi m 3@ gff
frai A sfenfrdt & wgl &t
qRAC T Agr 8, sg 9% eada
®Y g qqW ST F ngae g Afewe B
ST & WrgaT e ®§ § miw wan
FA-NT & wT A foie fwag
fr 40 ufgag urgde Sfeew W
ATelT Wigerl TR ¥ F Sefinfur
ii S §, 990E g9 F N{rg
wd § wi r% ﬁSﬂ'ﬂ'mEWﬁW,
AR ¥ AW F faw wugd
# 70 %@ & A e  wamw
g, fedr 7 DS 587 & oA
AT TF TR FE A Rardy
= = gy wfEx ek
FAUT W U wEAT 2 oz
aﬂ‘t W OE§ 9T A gl
ﬁm-%‘r T TEFT AN n‘ T et
¥ 93 g w@d Grsa ar zad
BIA-I4 T F 1%"‘ RG]
Ad, BEAE T a7 I9H AR A
# wAw fEay wloag & 7 =fax
AT 50 TFAT § AfFT waT A,
A § gAT f*ff& gfrma &
o7 fadr g7 ¥ 7 5 97 U,
N, AT, T IA F AT T TY
T | ITTACTT «Fhed, TF Geqrq
F IV S fFT, BIT 0F &
aff g F s\ AT ¥ q¥ A
&7 ¥ Fqr I Ma¥ deam §
o0 JU FAF ITEW way dar
f& saq fR3v afqgea wEac wd-
I & q o wrwEw § ey
& forr wg, a8 W0 TEAE weeeiw
g, @gr &7 T3 algaw & fae
F@ JgeqAT (Qaar 91 aEr
T ¥ wsq F 0 AfEw WA
¥ aw F5 TFT 7 (§eig fai
I F1 w7 A w0 g,
i FTAT A FAN PeRa S oo
I F[ AT w72 AR
@ 3aF 7o 9@ g &1 =
A e A7t ff Fw &, wmar @

=>a a Al
;"_“,:«ﬁ{,u\b

~ A
«fﬂm



At 7 Faar § w@iwg w9 fivEa
g1 ... (coawA)

TR HAAT A ;s R
Tgd § 5 a® A a4k ?

st ®am afg  faw o adET,
7z favags g & g wFﬂrQ' ql
Faft 1 mwwe w0 Ay @ oar @
qJis7 EFQF a. ?:l gh $’T a.
qT%9 w1 .3 dqa P wfFAran
faa¥ 7z ¥ qar T ? gEEQ
EI'%I'T%I' ¥ ar g T IAF
FTL IATAMGT AT | M & F g
7 T foF Agear § A 99 IF A4
FH OB W &1 wr Ay . feafa
qar & 1 ©F AL Irficg IaF
79 3T B\ T WA F oo
¥ B 1 WAT & W FHq
& f& vg O gfaar w7 i
g7 8% fa9T F@ F @
aar &f® 40 a8 ;N A wreg
T F IT S ma-wEg F ufg
g g w.fgy, ot gfesor
giar T gy, 1 T AT I@A
grar w.fgg Wi w4y fag W
fara a'arﬁ a'r“gz, T FAT FTD
= B, Tza & WU R w
.38 zm' 5 TT qAFL W A,
94 ge @A F@r A, 6 NI
FA.RT AT q@r fac 1 WY W
7FqT AF T g7

o W, T UF T AT A 617
faqma =g ﬂ'l

FTsT m“r TT FE T T(HT IIAT
a7 8T/ Faf FY % !:ﬁz FE gal W
srfeg adi = & g9 deadl

#® qF A7 &1 98T A A qF AL
Fg a1 ¢ @gsfea § 7y ad@
AT AT &fa #, HAT FIW
"% fyad °F wqUT IWET 93
wW ¥ f& FE TF AT 9T
TET R A wuem FAw oA W
ixza aff WA ¥ omAwr W,
a3 Wgwa 57 & fag
v 3T I3, T AT e d 9
g fo @yaady w1 dSsgwa wgl g

a9 wi EELIEC (I

o7 AT STT WIF T TF ST TS
¥ giwr @Ir s femr, q@Esw
Y sEwT @gr s fQar, gfea waq-
a9 9T o&r Far § f& wstEd
# Iaqr ag gAgd @y O
d7 ® HWFT 93 WF WL WA
o J, W TG T IR GIF
T g a1 IRA IW & oFA g
gR. 1 Heurrq, I Mg H MUES
T FI A, AfwT IT@ S,
A AF-WEFT F FTAT AT T
IAIG T sauF ¥ §  IEE
T, AAF T T FTHFT HWAMT
g A ¥y qig F qw@d oW
79 ¢ 5 fawsr ag gag § 2,
Ja6T ¥IA 9.7 ¥, Heqr §Ad H
X geqr g7 w§ & @ IF 7 AFQl
I A fpg gwr & ¥z, fEEr
IFT F FHioT§ 9aF AuT A
gAr owfRIT L,

AT AR, w4y I { 3OEC
TET CTEINFTT FW@ A IHAT
FOT T Tad 9 dearml F faeqT
& fag 7 ¥ waw s S @
g WA Y AMIA AXT G @
g ? g T frrfrad deard &,
Igd 9T § audt w wadr 4t fee
7T FWgr & R w7 a9 F U7,
N3 F9 F aE, T g F qII
¢ & 7 9¢ ux gmga fga9s
g AT & SU, ey @i A
Fen A 1 g aa & aw
Ty g ORT §, g% o frar
¥ FF faqiy & A0 1T FIq9
¥ oFea & (A FIW [A WE
Ay @ AT wgAEF F a™W
1A FTOERY ¥ oE wel ¥
gq T g8 gma Faquw‘ FT GAT |

FL @ B!

THE VICE-CHAIRMAN (DR.
BAPU KALDATE); Now, Mr, Santosh
Bagrodia.

AT TR St

ST, [

SHRI SANTOSH BAGRODIA (Ra-
jasthan). Sir, I rise to support whole-
heartedly the Equal Remuneration
(Amendment) Bill 1987, ‘" - V7
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Sir, whatever Billy we bring. for-
ward, the intentions are good. But we
have to see whether they are practi-
cal or not. I wish to draw the atten-
tion of the honourable Munister to
one thing, I wish we could link the
wages to productivity. I am not dis-
puting the view that we must have
some minimum wages, I will rather
say that we should increase the wa-
ges, but we should alsp see that pro-
ductivity also increases because un-
less we 1increase productivity along
with wages, 1t will be impossibly to
compete in the world market. Why in
the world market? Even in the Indian
market 1t would be difficult to com-
pete, When we talk of price rise—
probably we are going to discuss the
issue of price rise in the after-noon
today—how do we reduce the price
rise? The same problem will arise
when we talk abouyt remuneration be-
cause unless the unit cost of wages
is lowered, it will be impossible to
reducc the price,

Sir, we may make rules directly or
indirectly. But the same Government
will try to avoid giving the same pay
or same remuneration tg the women
woikers or less productive workers.
[n any case, Sir, in the private indus-
try, it will be very difficult because
if a particular worker is producing
less, they will try to find out a way
‘0 pay him much less. Thig aspect
[ will request the Minister to exa-
nine.

3.00 .M. T -

Hon, colleague, Dipen Ghoshii,
mentioned about tea In the case of
tea I don’t think this is a very big
sroblem, because to the best of my
information and  experience I find
here the same job ig not done by men
ind women both. It is at the pluck-
ng stage only that womepn work no
nen are employed, no women are em-
Ten are employed; no women are em
ployed. I don’t think this isa very
»ig proble mthere. In some cases, how-
wer, women get more than what
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mepn get. For example, take Prnivate
Secretaries and lady stenographers.
In private organisationsg specially wo-
men ger more because of various rea
sons. Of course, I do not have to gv
into them. So I dont think this
Bill be really required there.

In the case of construction work.
Sir, I find that the output of women
obviously is much less and, therefore,
employers do not like to pay as much
as to men. That is why this particu
lar Bill will go a long way.

Similarly, the inclusion of voluntary
organisations to file complaints 1
case of violations is very helpful, be-
cause many a time Government Ins-
pectors cannot go and inspect in ever}
nook ang corner of the country. Many
times they cannot really know what
1s happening, because obviously the:
is a limitation in the matter of con-
trol. Here voluntary organisations
which are working all over the coun
try will definitely go a long way to
draw attention and even legally file
a complaint. Of course, we have to
avoid its misuse, If we can register
voluntary organisationg or do some
thing like that, it will bas good, other-
wise two people will make g volunt
ary organisation and create more pro-
blems. -

Similarly, so far ag the enhance-
ment of penaltieg is concerned, some
Members from the Opposition side
said that this is not going to help. I
think it will be a very good deterrent
for the employers because they defi-
nitely affect the economic side. 1
there is a provision for arresting them
also, this will also help because they
will be more careful after thig Bill
is passed. )

Ag T said, even in Government,
semi-Government departments or i~
rura] works where men and women
are employed in road construction or
any other such work, unfortunately
men and women do not get the sameé
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remuneration. Thig anomaly hag to
be looked into by the Minister con-
cerned.

Another point which is very impor
tant to see how to really uplft wo-
men. This Bill will not be required
at al] In case women are made self-
sufficient. Sukulji mentioned about
many other problems like ‘saty C.
dowry. All these problems will b~
tackled once women are made econo-
mically self-sufficient. Women shoulr
also come forward and say: we do nof
want to depend on ouy fathers, bro-
thers or husbands and we will alsu
like 10 go out of the home like men
In some cases, I know that even
where men are not employed they go
out at ten and come back at 5 o’clock
Women should also change their im-
age. Only then in this country tiun
womep, Telated problems will be solv-
ed.

Another point ig about security of
woren when they are employed, I
solne cases woinen dre very violently
misused by their boses. I think it is
more prevalent 1n Government and
semi-Government Departmentg thanin
private offices I think we have to
find out a way wherelby these poor
womepn workerg in whatever capacity
they may be working, can be helped.
Some laws have been made by our
Government. Even 1n the case of dow-
ry, the culprit has to prove his -
nocence. I am sure that it will help
the women workers in Government
and semi-Government Departments
and also in private organisations.
Otherwise, they are exploited to the
maximum extent possible

In our ‘society, we have many exa-
mples of brave women throughout our
history, We have the example of
Jhansi Ki Rani.'It is not that they are
not capable of reaching certain heights.
Our frienq jus¢ now mentioned the
case of 5 pilot. There are many pilots
not only in the civihan airlines but
I believe. even in the Air Force. Simi-
larly in Delhi we have a well-known
Police Officer whose name is Kiran
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Bed: who is known for her efficiency.
Not only men, but women also can
reach any heights in any kind of job
provideq they are willing to come for-
ward. I am not talking about politics.
In politics we have shining examples.
Indira Gandhi was not only one of our
best leaders, but she was one of the
best leaders in the world. In the
world, there are other examples Re-
cently we had the Prime Minister of
Norway who is a lady who came to
India. Like that, there are many
women leaders. There was a woman
leader in Israel. Madam Thatcher is
there in England. If the women come
forward by themselves, thep there
will be no problem in our society.

Sir, with these words, I once again
support the Egual Remuneration
(Amcndment) Bill, 1987, It will defi-
nitely help the women in our society
which is a developing society
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SHRI GHUL.AM RASOOL MATTO
{Jammu and Kashmir): Mr. Vice-
Chairman, Sir, I rise to support the
Bill. Iy hag been my wiew all along
that any Bill that ig brought forward
by the Government for the ameliora-
tion of the ot of the labour class
should always be welcome and in the
process of implementation of that Bill
or that Act if certain difficulties are
faced, those can be remedied later on,
but the Bill must be supported Not
only that Sir. But in the instant Bill
that is under reference I find that
clause 12 has been replaced by ano-
ther clause. The earlier clause 12 was
having some grave deficiencies which
have been sought to be removed in
the new clause 12 For instance,
clause 12 read:

(1) No court inferior to that of
a Metropolitan Magistrate or a
Judicial Magistrate of the first class
shal] try any offence punishable un-
der this Act

(2) No court shall take cogni-
zance of an offence punishable un-
der this Act except ypon a comnlaint
made with the sanction of the ap-
propriate Government or an officer
authorised by it in this behalf.

{3) No court shall take cognizance
of an offence punishable under this
Act unless complaint thereof is
made within three months from the
date on which sanction ig granted
under this Section.”

This was the previous clause. Now it
has been replaced by a very good
provision. Tt says:

Clauge 12 now reads:

“12. (1) No court inferior to that
of a Metropolitan Magistrate or a

- ey
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Judicial Magistrate of the first class
shall try any offence punishable
under this Act.

(2) No court shall take cognizance
of an offence punishable under thiss
Act except upon—

(a) its own knowledge or upon
a complaint mads by the appro-
priate Government or an officer
authorised by it in this behalf, or

(b) a complaint made by the
person aggrieved by the offence
or by any recognised welfare in-
stitqtion or organisation. .

Explanation —For the purposes of
this sub-section “recognised welfare
nstitution or organisation” means a 4
social welfare institution or organi- .
sation recognised in this behalf by
the Central or State Government.”

This is a very great improvement in
this Bill. Now any person or any
recognised organisation can go to the
court. This is a great jmprovement
in this Bill, .
Having said this, I now go to the
real implementation part, and that is
where the major part has to be played
by the Government Shri Dipen Ghosh
referred to certain Government orga-
nisations where men gnd women are ~
not beig paid cqual remuneration. If&"
this Bill 15 not implemented by the ]
Government itself, then no private
organisation or a private company is
going to take it seriously. So, T would,
request the hon Minister—and I feel
that the Government has honestly
brought this Bill with the intention of
ameliorating the plight of women wor-
kers, and I request the Government to
take action wherever any cases are
brought to its notice when a discrimi-
nation is found in a Government orga-
nisation itself I learn in many Gov-
ernment organisations equal pay is
not paid, as in the casz of tea gardens, .»
in the case of construction works, in
the case of cashew-nut industry. In
such cases, women are paid far less
than men for doing the same job, and
a different interpretation is given. So,
one lacuna in this Bill is that there is
1

.

1
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"no authority which can determlne as
what is an equal remuneration, I will
quote a small case of a factory in
Kashmir, that p know of. There, the

" men are paid on monthly basis, which
also includes bonus ete. and the wo-
men are paid on the basis of actual
work done by them. The job is the
same. But men are paid monthly
salary and women are paid on the
basis of work gone and there is this
discrimination and in this subterfugre,
women get half the amount compared
to men. Such things need to be plug-
ged in the rules. I am glso reminded
of another case. You have gone {o
Srinagar; our Minister hag also gone
to that place, There is a Hari Parbat
Fort and there is a wall around it
called Killa. This wall was construct-
ed in the reign of Akbar the Great.
When Akbar went to Kashmir, he
found that there was a famine and he
said that instead of doing anything
else, he will start some costruction
work where both men and women will
‘work and earn some thing. So, this
wall, a concrete wall, was constructed.
What he did was, he paid eight annas
at that time to both men and women.
This is a reference I am making from
History. This ig given in the history
books alse. What I would like to
point out is that we are still in that
age. What Akbar did was, he paid
eight annas to both men and women.
In the evening wh2n the husband
and wife went back home, seeing the
-wife sitting quietly and not cooking
the meal, the husbang asked per ‘why
are you not cooking the meal?’” She
said ‘I have earned ag much as you
have earned; therefore, why don’t you
yourself cook the meal?’ It came to
the notice of Akbar that such g fric-
tion 1 the family has started. Then,
he ordered that men should be paid
eigh{ annas and women should be paid
four annas, to that when they go back
home they will look after the menfolk
well. T think we are still in that age.
We have not come out of that age.
Legislation is all right. But imple-
mentation is far more important. Then
alone we can bring about equality
between men and women, T would
urge upon the hon. Minister t6 gee to
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it that this Act is implemented in
letter and spirit.

Then, as I said, rules should be
framed providing for an authority
under the rules. The Act is there.
But who will determine that the work
is of a similar nature? How will you
deal with discrimination, under some
legal cover, between men and women
doing work of a similar nature? There
should be a determining authority
under the rules which should lay
down what constitute; work of a
similay nature. This will enable you
to take care of the violations of the
law.

Another thing I would like o refer
to is in regard to recognition of wel-
fare institutions ang organisations.
Here it is mentioned °...recognised in
this behalf by the Central or State
Government’ . My request to the hon.
Minister in this connection would be
that he should send guidelines to the
State Governments as to what type of
organisations will qualify for being
recognised. Shri Sharad Yadav 1is
right. In some cases, five wom=n may
somhow collect together and get reco-
gnition. That is why I suggest that
guidelines ghould be sent to the States
laying down the circumstances under
which an institution or an organisation
can be recognised. Sir, if you are
looking at me, 1 will have to sit gown.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): Time ig running out.

SHRI GHULAM RASOOL MATTO:
1 have some more points but I will
end by saying this,

SHRT DIPEN GHOSH: There is no
equality in regard to allotment of time
to speakers.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): I havs ¢o give some time
to Elajj also.

SHR] GHULAM RASOOL MATTO:
He js not considerate to the Opposi~
tion.

SHRT SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): But you are
in the Opposition.
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~" SHRI GHULAM RASOOL MATTO:
7 am in the Opposition all right. - .

Now, special treatment is accorded
to women in connection with the birth
or expected birth of a Child or the
termg and conditions relating to retire-
ment etc I would request that in the
case of women who join their hus-
bands in service or any other job,
they should also be covered by such
special streatment,

Sir, in the implementation of the
Act, special care should be taken. It
should be seen that the Act iy imple-
mented both in letter and spirit. I
heartily support thig Bill and congra-
tulate the Government on bringing
forward this legislatian for the amelio-
ration of the lot of women. But as I
said, it will have meaning only if it
is implemanied effectively. Mr. Dipen
Ghosh pointed out how this is not
being implemented even by the public
sector. If this is the case, what can
we say about others? Here, [ will
give just one example. I will not take
more than 3 minute, There was a
great saint of Baghdad called Ghouse
Paak. A woman wznt to him and
said ‘My child is taking a lot of sugar
please do something to see that he
does not take sugar. He asked the
woman to bring the child to him after
three days. After three days, when
the woman brought the child to the
Ghouse, he told the boy that he should
not take sugar. The woman was sur-
prised. She asked the Ghouse why
he could not say the same words to
the boy on the very first day. The
Ghouse said: “I had myself taken
sugar on that day. I have not taken
sugar for the past three days, Had 1
taken sugar, how could the boy trust
me that I am honest 1n esking him
not fo take sugar?” Similarly, the
Government should also be honest in
coming forward with the report next
time ag to how many government or-
ganisations have besn booked for
breach of this Act.

With these few words [ wholehear-
ted'y support this Bill.

SHRIMATI ELA RAMESH BHATT
(Nominated): Mr. Vice-Chairman, I

!

Government,

do not know why I am always the
last, but surely not because I am a
woman.

THE VICE-CHAIRMAN (DR. BAPU
KALDATE): You know why you are
the last.

SHRIMATI ELA RAMESH BHATT:
But not the least. Sir, I welcome the
proposed amendment in the Equal
Remuneration Act., However, looking
to the implementation of the existing
labour laws, there is hardly any hope
that it is going to make any improve-
ment in the lifc of the women wor-
kerg in general.

If only three labour legislations, i.e,
The Mmimum Wages Act, the Con-
tract Labour Act and the Migrant
Labour Act, are implemented, the hfe
of the Labour in this country would
be very different. )

Coming to this legislation, based on
the observations made by me during
my recent tour of the country I must
say that the general feeling ahout this
law is that this law does not apply
to the unorganised labour. Also, the
Act hardly applies in reality to we-
men in the unorganised sector. As we
know, majority of women happen to
be in the unorganiseq sector. Agri-
culture is the biggest employment
giving sector to women, T would say
that hardly anywhere women agricul- |
tural workers are getting wages equal
to men. Then construction is the
Second biggest employment giving in-
dustry to women. Hardly any woman
employed on construction work gets
wages equal to man and it ig not, as
my friend gaid, that women workers
have been producing less than what
men are producing on the samz job.
The third biggest employment giving
industry is bidi and tobacco and there
also we see that there is no existence
of equal wages. . 1%

Of course, we know that the private
employer is the biggest defaulter but
the oGvernment, being the biggest
employer in the country, is also no
exception. For women labour, whether
it i the unorganised sector or the
none is better. ‘The
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Government itself flouts its law open-
ly. 1 can give concrete illustrations
and to name a few, PWD iz the big-
gest defaulter. The second biggest
defaulter is the Forest Development
Corporation. Evep the Government
Agriculture Universities anl the farms
that are being run py the Government
do not pay equal wages to the labour
labour,

As I understand, the purpose origi-
nally for enactment of this law was
not only to give equal remuneration
but also to increase employment op-
portunities for women. What have
we done under thig law in this diree-
tion? May I ask the hon Minister:
what has been done to bring women
of the unorganised sector into the for-
mal sector, or what you call organised
sector? What has been done {0 bring
women from the piece-ratc wages to
time-rate wages? The fact ig that
though the country is going modern
and becoming industrialised, yet on
the labour front the proportion of the
unorganised labour is increasing, and
the proportion of women in the un-
organised sector is also increasing.
The women in the organised sector are
now being pushed further into the un-
organised sector. So how can this
law be relevant to the women in the
unorganised sector? And how can 1t
improve the employment opportunities
for women workers?

Let me say, Sir, that wage is a very
crucial issue for women. Many stu-
dies have now opened our eyes to two
facts. One ig that there 1s a gharp
increase in the women heading the
households, Traditionally, 1t 15 under-
stood that women are not heads of
families, it is the mon who are the
main supporters of the family. But
a number of studies have shown that
39 to 44 per cent families have women
as the sole supporters of the families.
More than 50 per cent of the families
have major income contribution from
women rather than men. In poor
families, this ratio ig still higher.

The second fact that has opened our
eyes though these studies is that the
more the cash income comes in the
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hands of women, in poor families par-
ticularly, the sooner the quality of life
of the family goes up, because women
spend mainly—almost 99 per cent of
the woman’s income is spent—on food,
shelter and clothing. That is how the
leve] or quality of life of ,the family
g0es up sooner.

Sir, as 1 understand it, the purpose
of this law is not only to give equal
remuneration but also to give more
employment opportunities. For that
Advisory Committees have to be for-
med under this law, May 1 ask the
hon. Minister—unfortunately the La-
bour Minister is not here—in how
many Stateg the Advisory Committees
have not yet been formed? How
many times have they held nieetings?
What have they achieved so far? And
what measures have been taken for
the inaction of the States in nof form-
ing the Advisory Committees? And
at the Central level, the Central Ad-
visory Committee has been formed.
May I ask: when did it meet last? It
is three years since it met last. So
there is no doubt in pur mind that
this Act is not taken seriously at all
by the Central Government, much less
by the State Governments. When an
important law hikes the Minimum Wa-
ges Act is not implemented, no won-
der that a law which is related ta
women is hardly paid more attention
by the Government. The reality of
the matter is that woinen workers
hardly know that such a law exists.
Women also hardly believe that they
are entitled to wages equal to those of
men for similar work. We live in a
society where women have been
brought up in the belief that they are
lesser human beings than men; it is
a society which perceives women only
as a mother, as a wife, as a home-
maker, and not as a worker, Woman’s
self-perception js also such that she
does not perceive herself, first of all,
as a worker and then as equal to man
as a worker.

So this is the gocial condition. She
is not convinced that this law is ap-
plicable to her,

Then, about unions. Where are the
unions which take up the issue of
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“women as an issue of the entire union?
Where are strong unions which have
taken up big fights for the implemen-
tation, of minimum wages and which
have taken up the issue of equal re-
muneration to women wmembers of
their untons? In such cases there is a
great expectation from the Govern-
ment. I would sincerely request the
honourable Minister of Information
and Broadcasting to give extensive
coverage, to give publicity, to the
labour laws, particularly laws relat-
ed to women, more particularly, poor
women. This kind of awareness rais-
ing of the people will prove more
effective than a fleet of Government
Inspectorg in implementing the law.

Lastly, Sir, I appreciate the provi-
sion for permitting voluntary organi-
zations to file complaints regarding
.violations of the Act, In this case, if
the Governmeny is sincere about the
effective implementation of the law,
I strongly suggest that, wherever
possible, women’s organizations should
be given the first preference while
selecting the organizations. This should
be made clear i the instructions to
the States. It is true that women
workers will have easy access to legal
protection only through women’s or-
ganizations and Women Inspectors.

. 'Therefore, I also suggest the appoint-
ment of Women Inspectors in this case.

With these words, Sir. I support the
amendment of the law, Thank you.
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= 3 fvg dfFw 99 T g
Fataud T G g9 T S g
qHqe g, {1 g WANIL g, 98
A @ a1 @ g @ Ed,
1986 § o S+ @wr & ogw@i 4
g o F Wi Fr @ a1 5 oag
St gqHH FF g, I@H uEd
FLAT AT | @fdhd IFT FAAgA
ol q8 g |

AFaY, SWAY, 1986 FH &
g fsa qr, o @ uEEw
ATEAT ToAT WeE St A F=l fF &Y
{ﬁolﬁogs'a:’\cs o T qre T 0 i)
¥ FW FH A AT FAART & AT
g wfgend g1, T2 939 &, SR
quT SH T da9 781 fear steay
1w wr & fawm, AeER
e AE™E % 99 g7,
17 w7@d, 1986 #r [gsim
FE ¥ ux frog arfa fear o sw
aAE F A AR F St

4, IEW ™ SRR A EEE N
f& #% "ramsar @ & 5 wwe
Fm & fau aum F@T F IEER
@t afsgra § fFar AT &, SEN
@R F< | T @ B W wWAT
gfsrnbﬁé%srsﬁﬁﬁli‘f I
¢aq T AKX AN @AM ATHigg
FAT AEA | 9 Wodlozeye FHo
& & FHATD 9 gz fag S, SR
I g 9T qFeAT qrfaw  faar
#iT w1 fF gwe ggr W FEwT
A ) g a1 gz §
ITH 9T IFR FT Sa4 7g7 faemar,
ST e oy # faaar @
@ I FF GG TR F qGT A
S dfgg &7 aRr & @1 weseR
g, TR SRR X W] AE g
qIfge | ATUEY, @RI g @y
ST T 2 2, 93 ofy @ & &Y
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|

G %) aEAT sfew aregs
oA @ i fear, SEE MR
TG FT & HTHIqT FET

3

l AT g |

|

“The Government Counsel argu-
ed that 1t could not be enforced in
a court of law.

“We are not a little gurprised that
such an argument should be ad-
vanced on behalf of Central Gov-
emment 36 years after the passing
of the Constitution and 11 years
after the Forty-second Amendment
proclaiming India as a Socialist
Republic. The Central Government
like all other organg of the state
was committed to the Directive
Principles of article 39 which en=-
shrines equal pay for equal work.

“Thig argument lies jll in the
mouth of the Central Government
for it is an all too familiar argu-
ment with the exploiting class, and
a welfare state committed to a
socialistic pattern of society cannot
‘be permitteq to advance such argu-
ment.”

Then, Sir, the Court directed the
Central Government that it should
adhere to the Directive Principles of
State Policy guaranteeing equal pay
for equal work which is not an ab-
stract doctrine but accepted by the
entire socialist world.

AER, #F @ fud Y W%
gafin e wEfva e 5 Gaw
a1 WA A GEied AW 2
WW!@&WW}TWW?’*
IT 1M &, IT 4T FT WIS AT
Frafea 7 &Y @ &, wafs A
fafoars =7 ¥ T9 a9 FT AW wwr
f& amer s ¥ fao gma Saw gen
e #X 9'Sl w7 frew  arfeefy

15 & dwew f&ar 31 a/@ 10
F WA JET W 97 TF AT T
&F At T ar, | ) g9 &y
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EURRE R2BRICCic]

At sggear A & AT @iy & A
Tg Fg & 5 1,000/-+9q aF S
awmanarﬁma’rwr Eq
TFEqT FY §, IqA ag wgr g f& —
“(a) in sub-section (1), for the
words with fine which may extend
to one thousand rupees” the words
“with simple imprisonment for a
term which may extend to one
month or with fine which may ex-
tend to ten thousand rupees or
with both” shall be substituted;’

Ju fA3z7 g & 5 dovew §
wq gor & fag “faras sfersadz”
F TAAA FAT F F §? I 3g
qAAT S W@ & B Iw IFT A S
ST T FL, I@ IFR FT FEA I
AT a1 3@ TP F FEA W OSOT
AT QT A FIAG IFRT AT FT
gAT ardy 93T ar A 3w fasa
afmcﬁ“ "oFr gz “frmea zfeg-
JAqe’ Fr syaegr FEAr ARG
AMGIL, HOeT ara & sy gfEaqage
X Arear A7 g, 37 A ar fawaa
faar & #@ic 7 & o faar §
faasr grag @ Ate d9r FAT F
waary g f5 szt o sfeeade
faar g agi 9T #I@T F fqEw
Aar & f& ag w$r T T A0 HAr-
W ogAr F v AfFw Jgt AR T3
farrr  gferstadz w1 e fomr
2, Jay fag fadgw & f5 s& “fa-
@' 41 FI0 FAFAT AAT AMFY

A4, WA AU A TG
3 AWAlg S AR WY Jqr
@T A it F fqg WX Amm
qfsy FT AT 21 dfFw §F oF
TE QBT ARAT § fF o @fes
geam &, agrax  sfeezgme @
@ aR § ag F; T ¥ fE
“recognised welfare institution or
organisation meang a social welfare
institution or organisation recognised
in this behalf by the Central or State
Government.”

@ =Ta g7 ¥ I AT ST FER
qreaaT gr &6t afwew ¥ gdw #
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adwry fagas & Tt § T W
qfewrar st :ra'“r Fr wft § f5 Fr
T g3f98 7 gearg g, 1T R
# ™ & T geAre el fvﬁm‘t
qraar & seor ot gfoqrar 7
WM g2 gq & I W@AT A
T IF @I F TqNA 7g gwl fx
IR( &7 21F ¥FT § a7 7
&Y 91aT gEiwd Aav fadws ® fr
W Jag A ff qF T &Y T &
¢ gAY wfgT A% T¥_F1T 7 TR
THIT Y 5TqEqT FT &4 =g
T Afyw feat Fog 1@ SN
TV BTF T YA HA Y AT FAT
38 &5 gg ¥ 90 @ g g )
BIR 8fgare #7 wiz gfgara faatar
MMz & fraqasd & fag
EA F e FY 7 T Fga far
ST ag qO T g a9rgar av a}r
fr3za ¢ fe Tofr gww T F1 el
FAET ¥ fgq

IyqqeIm wiwr, nv  Afaw
friza ag 3 & g aru 10 faed
f& o9 ofeads & A 7 &
ME "atq feat qwed st 9
Tfad g, ga% A wF< 7 3 W
oz 72 g faest a7 97 T AIAR
qa- AT wor AT qIzay I A
74 AR # gor & ¥ fRIT o 7 9]
g f‘srsrq fis @i #1 w7 et 2
dfer qv gu7 e & f fred
T af F AIT AT 10 F A
frzd 8 wq¥ ¥ P77 f5 v T
AT AR Y AY FT ww T W At
T TSy wrw @AY, uARd fEw
Frra@? st &Y was T & A ARV

Sl

i Wl F a9 § dwgT w7
aai7 F@ § 7 o 6 fava
& qF fr o8 &7 fos fraal &
& 9w weﬂ w Ssur Fiew IHST
agl wigd 7 & abraa w0 geITY

DR. (SHRIMATI) SAROJINI MA-
HISHI (Karnataka): Mr. Vice-Chair-
man, Sir, I thank you for giving me
a few minutes to speak on this Bill
I had the opportunity of going to a
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field wherewn the relief work was go-
Ing op im One part of the country. I
went to some women workerg and
asked them: how much remuneration
you are getting? They told me that
it was nearly half of the remunera-
tion given to the mep workers. Then
I talked to the Contractor or the
person concerned. He told me “no
such thing is being done and we will
jook into it.”” Next day women wor-
kers came to me and told me “since
we complained to yoy about these
things, we have been relived from our
services.” Therefore, you will kindly
appreciate how women workers are
being treated actually in the field.

The Vice-Chairman (Shri Mostafa
Bin Quasem) in the Chair) In theory
we say so many things. Our Consti-
tution has already proclaimeq that
irrespective of cast, creed or sex or
place of work equality will be given
to women, all shall be treated equally
before law and equal protection shall
be given to all. I spite of all these
and in spite of our good wishes to
ameliorate the socio-economic condi-
tions of the weaker sectiong of this
country, we find thay in actual prac-
tice, the lawg that are being made are
never implemented or there is no
seriousness on the part of the person
implementing or the agency to imple-
ment with all seriousness. Therefore,
under the cirmumstances, T would like
to say when Fqua! Remuneration Act,
1976 was passed it was welcomed by
the jubilant women's organisations but
even after a perlod of one decade we
see that it is not being implemented
with * all serlousness. I you
kindly look iInto the reports of
the women textila workers in Maha-
rashtra, women textile workers In
Tamil Nady and women textile wor-
kerg #n Karnataka you will find that
the number of women workers
in these avess hag been reduced.
Why? Because the mill manager
or the owrer of the mill in
the private sector considers that
it iy befter to emnlov men wor-
kers rather than employ women
workens giving them eoual nay. ma-
ternity leave and other facilities. I
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have actually gone into these pro-
blems and whep I talked to them they
told me that it will be very costly for
them tg engage women workers and
give them matornity leave and pay
equal wages. Therefore, the number
of workers ig gradually decreasing.
In the case of women officers, the
question doeg not arise. It arises only
in the case of womepn workers in this
fleld the casual labour, the contract
labour, the migrant labour and all
this labour where actually 1t i un-
organised labour. this problem is ser~
iously feit. In organised labour sec-
tion, it may be possible to an extent...
(Interruption).

SHRI G. VARADARAJ (Tamil
Nadu): Mr. Vice-Chairman, Sir, I
want to clarify one point. As far as
textile industry is concerned, it is not
the mill managemet but the Govern-
ment Labour Laws and regulations
are such that we cannot employ any
woman worker after five of the clock.
This means the mill managements pre-
fer men.

DR. (SHRIMATI) SAROJINI MA-
HISHI: This is a good thing that
during night shifts, women employees
cannot be employed. These things are
also there but what are exactly the
difficulties in the way of mill manage-
ment also to implement these things,
that also hag got to be looked into.
Therefore, under these circumstances,
I would like to say that a survey of
the last one decade will show us
whether this is being implemented.
In the unorganised sector, the questiop
doeg not arise at all because it ig out
of question. They do not give equal
pay at all. The woman is compelled
to do the work. She is compelled to
undertake the work to provide bread
to her family. Therefore, even the
Minimum Wages Act js not baing
made applicable. She is required to
work for whatever amount she gets.
Sometimes, it is given in cash, some-
times, it is given in king also and it
is difficult to say what is the total
amount that js being given to her.
Therefore, under these circumstances,
when the Government has brought
this amendment forward for Clause



27 Short Duration
Discussion
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12, why should not the penalty be
such ag it will become deterrent for
the other people not to commit these
things also? If it is a matter of only
Rs. 1,000/~ or Rs. 1500/-, the 1ndus-
trialist will throw it away and go
away. Therefore, this should be made
deterrent so that they will be preven.
ted from resorting to such typeg of
things.

Secondly, 1 would like to say, Sir,
in all seriousnazss, in the biggest sector
of unorganised women ‘labour, that
is agricultural sector, how are we
gowng lo implement these things? As
we find even in the case of public sec-
tor industries where women are to
be given equal remuncration, they are
not being given. At places, I know,
S.r, because some women may require
maternity leave and other things, an
undertaking js taken from gzll the wo-
men workers that they are not mar-
ried and they do not require such
leave and other things. When 1 want
to one factory. some women came out
ad I asked them. They told me, “we
are made to give this undertaking.
Otherwise, we would not be taken
into service at all.” That is what they
said. Under these circumstances, T
would rea'ly appreciate very much
the amendment that has been brought
forward but in all seriousness, it
should be implemented. Shri Malik
said that the Hindi translation of this
is not being even understood by him.
I do not know whether he will be
able to appreciate it. It is written in
such a language that even I could not
understand it. It should be appre-
ciated in the other way It has been
translated in such s beautiful way
that even I could not understand it.
It i above my knowledge a'so.
Therefore, it js written in 5 very
graceful way. There are two ways of
appreciation. If I can understand
something, I say, could understand
and this is a very beautiful piece. The
second way of appreciation is it is so
beautiful that even T could not under-
stand it. Therefore, I am putting it
in the second category. We should
be able to appreciate thig in that way.
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Anyway, if these lawg are translated
into regional languages and they are
broadcast as far as possible, they will
£0 3 long way in giving some under-
standing some knowledge at least to
some p.ople because 1ill.teracy n this
country ig of a very high percentage,
especiull'y among women. Under these
circumstances, wa do not expect them
to understand the law ang try to im-
plement these things. Their first ob-
jectve is to get some money for their
bread They cannot go for fighting
with the managers. The Government
should come forwarg for giving full
protzction to the women and try to
see that the people who are not pro-
viding these facilitieg are punished
also. At places, J have seen that the
creche is not provided for the babies;
at places, T have seen even the other
facilities, like drinking water and
Other relaxation facilities, even they
are not provided. Therefore, these
things go along with these things.
Thay should be provided to these peo-
ple. Then only, of course, we can
expect proper turnout of the work. [
would welcome this Bill and reguest
the Government to implement it in
the public sector industries, in the
bigger factories and gsee that these
things are not violated. Compliance
in violation is there but compliance
in following the ruley and regulations
etc. is not being done. 1 would like
the Government tqo very seriously im-
Plement these things. Thank you.

4.00 r.m.

THE VICE-CHAIRMAN (SHRI
MOSTAFA BIN QUASEM): The dis-
cussion on the Bill is now over. The
Minister will reply tomorrow. Now

we take up the short duration dis-
cussi'on.

SHORT DURATION DISCUSSION
ON THE PR'CE SITUATION IN
THE COUNTRY

SHRI N. E. BALARAM (Kerala):
Mr, Vice-Chairman, Sir, now, we are
discussing, according to me, a very
sgmous problem, the problem of price
Tise, This problem has already
created a very difficult and a rather



